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1'1. B. son of Shri Bri j Nann an, retiree'! 'Reac'! r.lerk, 

Western Railway, 1\.t present resic'!ent of' Shanti ~ac'!r:tn, Hatch 

k'actory Roan, Dana\.vara, 'Kota. 

• ••• '\pp l :i_cant. 

l. General l''lanager 

V~RSU~ 

Railways, ~ai bvay, 

r.hurch9iate, Hum'l-)ai. 

?. • I r.hief 1\dministrative o-Fficer (r.onstruction), ~'1estern 

Rai 1 \va , r.hurchgnte, l'~um'l-)ai • 
I 

3. 1 neputy r.hief :Rngineer (construction), uhalna, Now 1\hu 
i 

Road n'strict 1\bu Road. 

.Ll • 
1 H'inancial 1\ovisor & r.hief 1\ccounts Of'-Ficer 

( r.onst · uction) , '"'estern Railway, l''lum'!Jai • 
I 

•••• Responc'!ents. 

l'tr. ~harma, r.ounsel for the applicant. 

None P: esent f'or the respondents. 

'Ron'hTe l'tr. G.r.. ~rivastava, l''leml-Jer (Z\.dministrative) 

Ron' ·le 1'1r. 1'1.L. ·r.hauhan, Hemher (Juc'!icial) 

ORD~R 

PF. HON'BL:R l''ffi. G.C. Sl~JVZ\.STZ\.VZ\., l''lRllffiJi!R (7\T)li'LINJSTRZ\.TIVP.) 

from 

In this OZ\., applicant who had retired .l;tas l-Teail rler'k. 

services of the respondents has claimed the 

ing reliefs :-

"It is, therefore, prayeii that your l-Tonour may very 

graciously he pleaseCl to accept/allmv this appeal ann 

the responoents may kinClly he nirected to rightly 

calculate the l-Jenefits of pay fixation of' promotion 

ano revision of pay scales accruefl <'luring service 

perioii (~lnd all retired l-Jenef'i ts alongwith pension 

amount for which the appellant is entitlen ann the 

same may kinoly he given to the appellant alongwith 

the interest @ 18% per annum -From the c'!r:tte the 

appellant is entitlen to get. 

1\ny other appropriate orc'!er or direction which 

this 'Ron' ble Tri '!-)una 1 may oeem fit ;mil prop~r he 

awarded in favour of the applicant." 
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?. • Learned counsel for the applicant has now sulJmitten 
that iJ e responc'lents hac'l issuer an o:trer naten :n."'. o7 try 
which ~he perioc'l from /.3.7.Rh to lS.S.P.7 has heen sanctionec'l 

as 'L·t·'~='·' on merical grounns which is armtssihle unrer the 

rules ~or the purpose of -Fixation o-F pension. J.Te also sulJmits 

that fis oriler woul8 cover the ce.se o< the e.pplicant anil he 

will hll satisfien if cHrections are issueo to the responc'lents 

to fi alise anc'l settle the pension case of the applicant in 
I 

the lilght of the order c'lated ?.l. t;. 0 7
• 

I 

3. Unc'ler the circumstances, the relevant orc'ler is ta"'<en 
1 w.z-

on re; oro and Ldirect the respondents to finalise anc'l settle 

the ension ~\i.se of the applicant in the light of the 

afore aid order and pass an appropriate orrer ann settle 

dues, I if not already paid, within a peri on of three months 

from.fhe nate of receipt of a copy of this order. -r:n case the 

applifant feels aggrieveo lJy the orc'ler, so passer hy the 

respo~dents, he is at liberty to approach this 'T'rihunal. 

4. With the alJove nirections, the 0~ is nisposec'l o-F. No 

orde~ as to costs • 
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